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PER NARENDRA KUMAR BILLAIYA, AM:

This appeal by the assessee is preferred against the order dt.
29/01/2025 by NFAC, Delhi [hereinafter “the 1d. CIT(A)”] pertaining to
AY 2012-13.

2. The grievance of the assessee relates to the disallowance of
depreciation on distribution network rights, non-compete rights and on
good-will.

3.  Representatives were heard at length, case records carefully
perused and the relevant documentary evidence brought on record

duly considered.
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Frendenberg Gala Household Product Private Limited
(formierly Gala Cleanaids Private limited)

Notes to financial statements (continued) \
12 Fixed assets
Amount in Rs
! Gross Block (at cost) Accumulated depreciation and amortisation Net Block
Deseription Asat Additions Deletions Asat Asat Charge for Deletions Asat Asat Eat
d-Apr-1t 31-Mar-12 1-Apr-11 the ear 31-Mar-12 31-Mar-12 31-Mar-11
Tangible assets
Land - frechold - 25,555,607 - 25.555.697 i 2 2 : 25533697
itz - 38400509 . 98,400,509 : 4058347 - 4058347 | 9a30206
Plant and machinery - 134,862,500 . 134.862.500 . 8,562.430 - 8562430 | 126300070 .
EDP equipmenl including sofware 1,702,438 3.290.807 - 4,993,245 267.465 707,007 - 974,492 4,018,753 1434973
Furnitare and fixture 220,052 12003275 - 12223327 27597 1.802,535 - 1830,132 10,393,195 192,455
Vehicles 2738938 1.549.773 440,410 3848371 723748 485,989 151 848 1057.889 2790432 2015210
Office equipment 150,598 313361 4 663.959 52044 68.191 : 120235 543,74 98.554
1812046 | 276175022 10410 280,547,558 1070354 15.684.519 151 848 16603525 | 263944033 3741192
Intangible asseis
Goodwill 12.491.600 - 5 12,491,600 2,063,681 1,249,160 : 3312841 9178759 | 10423919
Trade marks, copy rights and patenls 133.900.000 - - 135.900,000 22121014 13,390,000 - 35511,014 98386985 |  111,7789%6
Non compete rights 18,000,000 - - 18,000,000 5,947,397 3600000 - 9,547.397 3452603 | 12052603
164,391 600 = . 164,391,600 30.132.092 18.239,160 = 43571252 | 116020548 | 134259.508
Total 169.203,646 | 276,175,022 HOA10 444,939,158 3120239 BIBET 151848 GITTTT | 39964381 | 138000700
R 167,865 481 T38.167 z 169,205 646 12.230,119 18972228 - 31202946 | 158000700

41. A perusal of the above chart clearly shows that under the block
tangible assets, comprising of good-will, trade marks, copy rights and
patents and non-compete rights, written down value (WDV) as at 31st
March, has been shown on which the depreciation has been claimed.
The WDV is the broughtforward WDV as on 31/03/2011 which means
that the assessee has claimed depreciation on the WDV of the assets
there being no addition in the block. Therefore, we do not find any
reason why the depreciation on the WDV should be disallowed when
the depreciation has been allowed in the assessment year on the same
block of assets. We accordingly direct the AO to allow the claim of

depreciation. The substantial grievance of the assessee is allowed.
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4.2. Charging of interest is madatory but consequential, the AO shall
charge interest as per the provisions of law and since other grounds
were not argued, the same are dismissed as not pressed.

5. Inthe result, appeal of the assessee is partly allowed.

Order pronounced in the Court on 27t June, 2025 at Mumbai.

Sdy/- Sdy/-
(SANDEEP SINGH KARHAIL) (NARENDRA KUMAR BILLAIYA)
JUDICIAL MEMBER ACCOUNTANT MEMBER

Mumbai, Dated 27/06/2025
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